
1129 Oral Answers 23 JUNE 1952 Oral Answers 119$

Somalkot are owned by foreiipiers in 
Madras State?

Bfr. Speaker: The auestion is only
restricted to Orissa. He ,has not got
other information just at hand now. 
Next question now.
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The ADiyster of Home AlbUrs mad 
States (Dr. Katjn): (a) No, it may not
be possible to shift the Court until a 
new building has been constructed.

(b) The matter is imder considera
tion.

(c) No such proposal is at prê  
sent under consideration.

(d) The space at present occupied 
by the Court is needed to meet Parlia
mentary requirements.

Shri N. C. Chatterjee: Sir, May I 
know if the proposal to shift the 
Supreme Court to Baroda Hoxise has 
been definitely rejected?

Dr. Katju: Because Baroda House is 
not considered to be suitable for the 
purpose.

Shri N. C. Chatterjee: Is there any 
proposal to build up a new house for 
the Supreme Court on Hardinge 
Avenue?

Dr. KatJn: That is under considera
tion.

Shri M. L. Dwivedi: May I know,
Sir, in view of the fact that both the 

Houses of Psirliament are meeting here 
how shall we be able to provide ad
ditional accommodation for Members 
and other officers etc., if we do not 
shift the Supreme Court to any other 
place?

Dr. Katjn: We are trying to do our 
best.

^y^TMigar: Is it a fact
tMt the Hyderabad Government has 
o flfe^  to seU the Hyderabad House 
to the Central Government for the 
purpose of the Supreme Court?

Dr. KatJo: I have not heard of that
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The Deputy Bfiiiister of GiMiimiiiiica- 
tions (Shri Raj Bahadur): (a) Action 
to implement the Plan is already be
ing taken.

(b) The existing stations at Delhi, 
Bombay and Madras will also be de
veloped and expanded.

<c) To start with, the Calcutta sta
tion will operate Radio-Telephone and 
Wireless-Telegraph services only.

(d) The service will be available to 
the public.
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Labour W elfare  m  R ailw ay Colonies

*1123. Shri Dhuldmr: Will the 
Minister of Railways be pleased to 
state;

(a) the annual amount of expendi
ture that Government incur on labour 
welfare in the Railway colonies of 
Gashia Phatak, PuUia No. 9, and 
Sipri Bazar near the Railway Work
shops Jhansi (Central Railway);

(b) the items on which this expen
diture is incurred;

(c) the annual expenditure for the 
years 1950-51 and 1951-52 in connec
tion with health and Education; and

(d) the nature and personnel of 
the staff that is employed for this 
purpose?

The Minister of Rallwasrs and Trans
port (Shri L. B. Shastri); (a) to (d). 
The colonies of Gadia Phatak, Pulia 
No. 9- and Sipri Bazar near the Rail
way Workshops, Jhansi, Central Rail
way are not Railway colonies. These 
areas have been amalgamated by the 
U. P. Government with the Jhansi 
Mimicipality with effect from 15th 
January 1950. The question of incur
ring expenditure by the Central Gov
ernment on the welfare of these 
colonies does not, therefore, arise.

Shri Dimlekar: Is the Government 
«ware that more'than 10,000 families 
of railway workers live in these three 
colonies?

Shri L. B. Shastri: Yes, quite a good 
number of them.

Shri Dhidekar: Is it not the responsi
bility of the Government to see that 
health visitors and doctors are ap
pointed to visit these families?

Mr. Speaker: Order, order. That
is going into an argumeht. He may 
ask for information.

Shri Dhnlekar: Is the Government
aware that in all these three colonies 
there are no Government or municipal 
dispensaries of any kind to give them 
medical help?

Shri L. B. Shastri: Well, the citizens 
of Jhansi should approach the State 
Government for that.

4|t mKo 1^0 w S ?  May I knoww ith er  the railway employees in
toese colonies are given housing al
lowances also?

SW  L. B. Shastri: I have no infor
mation.

Shri S. C. Samanta: In view of the 
large number of railway employees 
living m these colonies, do Govern
ment propose to start hospitals and 
schools there?

Shri L. B. Shastri: In fact, that is the 
concern of the Jhansi Municipal 
Board. I am not aware, but I think 
Jhansi City has got hospitals and 
other amenities.

Bone Crushing Factories

Sliri Balwant Sinha Mehta:
Will the Minister of Food and Affri> 
culture be pleased to state:

(a) what is the total number of 
factories engaged in bone crushing in 
India;

(b) how many of them prepare 
bone-meal; and

(c) which State produces the most?

(a) Fifty-two.
(b) All.
(c) West Bengal.

Shri Jtelwa«t Sinha Mehta: May I
know the total quantity of raw bones 
available in the country, how much, if 
any, is exported outside, and why its 
export is not banned?

Shri Satish Chandra: The actual col
lection of raw bones comes to about
l i  lakh tons though the quantity that 
may be avaUable in the country is ' 
much more.

Shri Balwant Sinha Mehta: Are Gov- 
emment aware that partially prepared 
bone meal is exported? And are bones 
exported in the raw form or in tiie 
crushed form?

Shri Satish Chandra: No bone meal 
is exported but crushed bones of a 
certain size are exported.

Shri Balwant Sinha Mehta: Why is
the export not banned when it is one 
of the sources of our national! wealth?

Shri Satish Chandra: 'fhere is not 
much demand for superphosphates by 
our agriculturists. We earn foreign




